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SHRI VAYALAR RAVI (Kerala): I
am on a point of order.
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SHR]I VAYALAR RAVI: According
to rule 123, 1 quote, “On the day on
which the motion for consideration is set
down in the list of business which shall,
unless the Chairman otherwise directs, be
not less than two days from the receipt of
the notice, the member giving notice may
move that the Bill be taken into consider-
ation.”

This Bill has come only today. In fact,
we do not know what the original Bill is
about. If I intend moving an amendment,
1 should know what the previous Bill was
about. Madam, if the business is urgent,
the House will definitely cooperate with
the Gowvernment. But this Bill is not
urgent. Without knowing anything about
the original Bill, we will be repealing it.
We need to go through the Bill. We need
to study the Bill. In Kerala we make
dosas in one second. But this Bill- canot
be passed like that. 1 am appealing to the
hon. Minister to consider this Bill later.
We would like to study it. We should be
given more time to discuss it.

SHR1 R. MARGABANDU (Tamil
Nadu): I associate myself with Mr. Vaya-
lar Ravi. It is a very important Bill.

THE VICE-CHAIRMAN
(SHRIMATI KAMILA SINHA): Kindly
take your seat. The Chairman has already
permitted; so we are taking up the Bill.

SHR1 VAYALAR RAVI: The Minis-
ter can withdrawit. We should know what
we are repealing. Madam, let the Minis-
ter explain.
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SHRI H. HANUMANTHAPPA (Kar-
nataka): We should know what we are
repealing.

SHRI T RILOKI NATH CHATUR-
VEDI (Uttar Pradesh): He will benefit
from the wisdom of the Minister. That is
true. We ourselves should also know and
should have the time at least to consult
what was there in the original Bill. What
is the hurry for taking it up suddenly? It
is not a matter of urgency.

SHRI H. HANUMANTHAPPA: What

is the effect of repealing it? We should
know that.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): You
will know everything. Let the Minister
speak.

SHRI SHIVAJIRAO GIRIDHAR
PATIL (Maharasthra): Madam, what are
we discussing?

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): We are
discussing the Sugar Export Promotion
(Repeal) Bill, 1996 which the Cahirman
in his wisdom has already permitted to be
placed and to be passed and a copy of
the Bill has been circulated on the 17th
of this month.

SHRI R. MARGABANDU: Madam,
it is only one line. It is not sufficient. We
do not know what was there in the
original Bill.

THE SUGAR EXPORT PROMOTION
(REPEAL) BILL, 1996
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SHRI VAYALAR RAVI (Kerala):
Madam, this is the procedure. When 1
raised a point of order, it is for the
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Minister to reply to my point of order.

SHRI DEVENDRA - PRASAD
YADAV: After 1 finish, 1 will reply.

SHRI VAYALAR RAVI: No, no; be-
fore moving the Bill you cannot do that.
The Minister must explain why? The
Minister is not answering. Madam, please
don’t rush with the Bill.

SHRI H. HANUMANTHAPPA (Kar-
nataka): The amendment is circulated,
not the Bill. The orginal Bill has not
been circulated. (Interruptions)

SHRI TRILOKI NATH CHATUR-
VEDI (Utitar Pradesh): This is odd. (In-
terruptions)

SHRI VAYALAR RAVI: A point of
order was raised. The Minister must exp-
lain. He cannot do this.. (Interruptions)

SHRI R. MARGABANDU (Tamil
Nadu): You have to explain the reason,

why it should come to thc Parliament?
(Interruptions)

SHRI VAYALAR RAVLI: Why should
it come to the Parliament at all? (Inter-
ruptions)
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SHRI SHIVAIIRAO GIRIDHAR
PATIL (Maharashtra): It is not a com-
pany. It is a corporation of an industry. It
is the STC. Either it is not a corporation

or it is a corporation of the entire indus-
try, cooperative, private....

SHRI SOM PAL (Uttar Pradesh): Un-
less the Minister makes a full statement,
you cannot speack. You can speak after
he has completed.
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THE  VICE-CHAIRMAN  (Shrimati
Kamla Sinha): There is no point of order.
Kindly take your seat. The Government
has a right to bring forth new Bills,
repeal old Bills, add new clauses, etc.
The Government has a right to do all
this.

SHRI SOM PAL: Madam, it is an
unnecessary wasting of the time of the
House.

THE VICE-CHAIRMAN (Shrimati
Kamla Sinha): Som Palji please sit down.
1 don’t need your help.
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SHRI VAYALAR RAVI: There is a
quota system. You cannot export on your
own. You have to do it in accordance
ith the jptermational system.
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The question was pronnsed

SHRI JOHN F. FERNANDES
(GOA): Madam, this Government claims
to be the champion of the farming
community. Our hon. Prime Minister
comes from that community. 1 don’t
know whether this is in consonance with
the sugar policy of the Government or
whether this is in tune with the CMP of
the Government which they claim is the
copy of the Congress policies. If we go
back to the principal Act of 1958, we
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would sce that the sugar inrdustry inthe
country had come to the rescue of the
Government by making a sacrifice
because the Govenrment st that time
nceded bard currency, the dollars. And
this Act was passed by the Government.
The then Minister had also mentioned
the purpose behind this Act. The purpose
was not to make the industry compete in
the international market, but it was to
earn foreign exchange for the country.
The sugar industry made losses and those
losses were borne by the industry itself.
Now, under this Act, the Government
formed two export agencies, namely, the
Indian Sugar and General Indsutry
Export and Import Corporation Ltd.,
which is an association of sugar
producers, and the other is the State
Trading Corporation. The purpose
behind this Act was very noble. Now, the
industry shared and absorbed whatever
losses it made in exports and the
Government did not share their loss even
partially.

We had a debate on price rise the
other day. The hon. Minister was
present. I had charged that this
Government was patronising the black-
marketeers in the country. 1 had also said
that the Government was raiding
corporate houses. They were handcuffing
and arresting top corporate ecxeoutives,
well and good. They started raiding the
premises of film actors and actresses, well
and good. But when are they going to
raid the black-marketeers and hoarders in
this country? 1 charge them that the
repeal of this Act is nothing but a step to
help the hoarders, to give them free
licencses. We have other industries which
are controlled by the Government. We

have the Coffee Board. The coffee

industry is controlled through a minimum
export price. The jute industry |is
controlled. The coir industry is
controlled. It is controlled because we
want to help the farmers. It is not only to
help the farmers but it is also a
mechanism to control prices so that the
foreign exchange earned abroad is not
pilfered to foreign banks. So, 1 don’t
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think the Government is serious enough
to help agro-industries. It will give a free-
hand to the sugar barons to play in the
international market and also to inflate
prices of essential commodities in the
country.

I sincerely hope that this Act is not
repealed. 1 don't think it is in the
interests of the Government also. This
Government recently issued licenses to
forty sugar mills, 20 of which are in the
Prime Minister’s home-State. 1 think this
Government is acting only at the whims
and fancies of the industries’ Jobby in this
country. Now, the sugar lobby in U.P.
will be controlling the exports. But it will
not help the country in the long run. We
have to remember what the purpose and
the intention was when this legislation
was brought in originally. This industry
has made sacrifices for the country and I
don’t think it will be proper for this
Government to repeal this Act. Just
because you have some foreign exchange
reserves, is it proper for you to totally
destroy this institution? Firstly, 1 don’t
think there is any other forum in the
country where all the producers come
together, export and earn foreign
exchange for the country and when there
are losses, bear the losses collectively and
the Government docsn’t come to their
rescue. So, I would like to know the
purpose and’ the intention behind this
decision. Who has taken this decision?
AT what level has this decision been
taken? Was it debated in the Cabinet or
was it just a decision taken by certain
individuals in the Ministry?

I fully oppose the repeal of this Act
and I hope the whole House will support
me in this. I also hope that the Leftists,
who are sitting on the treasury benches,
will support me because this is a popular
Act and it should not be repealed.

DR. GOPALRAO VITHALRAO
PATIL (MAHARASHTRA): Madam,
this is a very important Bill and it has
been brought in a very hasty manner. It
shows the ad hoc approach of the
Government towards a ,very important
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produce of our farmers, that is, sugar. It
will be appropriate if 1 say that sugar is
the only most controlled commodity in
the country.

There are so many controls on the
price of sugar and on the sale of sugar.
Madam, there are so many prices of
sugar. If I tell you the real position, you
will be surprised. First of all, there is
dual pricing which consists of levy system
and- free sale system. A farmer sustains
losses in this very system. For years and
years together, under the pretex that
sugar is an essential commodity, farmers
are being exploited in this country. There
is a difference of about five rupees
between the price of free sale sugar and
open sale sugar. Here I would like to
give an example. Now, the Government
is taking levy sugar at nine rupees,
whereas it will sell it in the market at
about 14 nipees. So, there is a difference
of five rupees per kilograme of sugar. If
you calculate it on the production of 160
lakh tonnes, then it makes a lot of
difference. So, farmers lose thousands
and thousands crores of rupees due to
levy sugar.

Then, there is free sale sugar which is
allowed in the form of 60:40. Each and
every factory has its own prices. If a
factory runs for more than 150 days in a
season, then there is a concession for it in
Excise . Duty, and the prices of sugar
produced after 150 days are slightly
different. If there is a new sugar factory,
even if it is completed in 39 months, the
factory is allowed to sell all its quota
without giving any levy for three—five
years. So, there are many differences in
the prices of sugar. In fact, this is the
most controlled commodity. For example,
you procure levy. The Central
Government allots quota to various
factories. These factories have to keep
this quota in their own godowns. The
Government of India gives neither any
rent for these gowdowns nor any
insurance facilities nor any type of
protection for this  quota. The
Government just goes on releasing
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certain quantities of sugar every month
and factories are supposed to sell this
quota during that period only, and thus,
it is the most controlled commodity.
Even for free sale, it is a misnomer
because the free sale quota is also
determined by the Government and
factories are allowed only a certain quota
to be sold in that month. In this way,
sugar is the most controlled commodity.

Madam, as was rightly pointed out by
the hon. Members, farmers have made
great sacrifices as a result of the 1958
Act. They had come together; the
Government needed foreign exchange
which was in great demand; therefore,
the Act was passed. Even though export
of sugar is a losing business, the
Government gave quota to various
factories. . The Government procured
quota and then exported it thereby
causing loss and this loss was distributed
among various factories which had come
together. So, in this way, farmers have
have made great sacrifices. What is hap-
pening in the world market? As was
pointed out by my friend, last year we
had a carry-over stock of 80 lakh tonnes
of sugar. This year the production is
quite good and the production in the
world market is very much increasing.
Therefore, the prices of sugar in the
world market are not very competitive
and they are falling down. It is not
possible for individual unmits to export
sugar. These factories are very small
Since these factories are situated in rural
areas, it is not possible for each and
every factory to export sugar to foreign
countries. The middlemen may come and
they only will take the advantage. There-
fore, the danger pointed out by my
friends is correct and I also share their
view that it will be free for all for the
hoarders.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Dr.
Patil, you please take your seat. Now the
time is for Private Members’ Business.
Dr. Patil, you are on your legs. We will
take it up at 5 o’clock.
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THE ’ VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Now we
will take up the Child Prostitution (Pre-
vention, Rehabilitation and Welfare) Bill,
1996. Miss Saroj Khaparde; not here.
Shri Suresh Pachouri to move the Eradi-
cation of Unemployment Bill, 1996.

THE ERADICATION OF UNEMPLOY-
MENT BILL, 1996

SHRI SURESH PACHOURI (Madhya
- Pradesh): Madam, 1 beg to move for
leave to introduce a Bill to provide for
employment and resources for self em-
ployment to all adult citizens for eradica-
tion of unemployment from the country.

The question was put and the motion was
adopted.

SHRI SURESH PACHOURI: Madam,
I introduce the Bill.

THE CHILD WELFARE BILL, 1996

SHR1 SURESH PACHOURI (Madhya
Pradesh): Madam, 1 beg to move for
leave to introduce a Bill to provide for
the welfare of children and matters con-
ncected therewith.

The question was put and the motion was
adopted.

SHRI SURESH PACHOURI: Madam,
I introduce the Bill.

THE PUBLIC INTEREST LITIGATION
(REGULATION) BILL, 1996

SHRI SURESH PACHOURI
(Madhya Pradesh): Madam, I beg to
move for leave to introduce a Bill to
regulate the public interest litigations and
to make it mandatory for the courts to
entertain such litigations on the basis of
locus standi alone and to provide for
deterrent punishment in case petitioners
failed to prove the charges levelled in
such petitions and for matters connected
therewith and incidental thereto.

The question was pur and the motion was
adopted.
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SHRI SURESH PACHOURI: Madam,
1 introduce the Bill.

SHRI SANATAN BISI (Orissa):
Madam, this is not in the form of natural
justice. (Interruptions)
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SHRI1 E. Balanandan to move a Bill:
he is not here. Shri-Lakshmi Prasad to
move.

THE HINDU MARRIAGE (AMENDMENT)
BILL, 1996

DR. Y. LAKSHMI PRASAD (Andhra
Pradesh): Madam, I beg to move for
leave to introduce a Bill to further amend
the Hindu Marriage Act, 1955.

The question was put and the motion was
adopted.

DR. Y. LAKSHMI
Madam, I introduce the Bill.

PRASAD:

THE BIKANERI BHUJIA, PAPAD AND
OTHER TRADITIONAL FOOD PRO-
DUCTS (PROTECTION FROM MULTI-
NATIONALS AND HEAVY INDUST-
RIAL COMPANIES) BILL, 1996
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The question was put and the motion was

adopted.

SHRI RAMDAS AGARWAL.:
Madam, I introduce the Bill.



